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D.Purkavastha, JoMs

Heard both the counsel, Ld. counsel for the
appll“aﬂt>subm1t8 that the applicant does not want to praceed with
the application. The application is therefore dismissed Fn; NOR=Pro=-
secution, Thevlatter Qmittan by ﬁhe applicant to the 1d, cdunsel for

" the applicant be kept on record. No ordefﬁas to costs,
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